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BEFORE THE CENTRAL ELECTRICITY REGULATORY COMMISSION

AT NEW DELHI

IN THE MATTER OF:

IN THE MATTER OF:

COMMENTS ON BEHALF OF PUNJAB STATE POWER CORPORATION

LIMITED – PSPCL

MOST RESPECTFULLY SHOWETH:
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RE RECOVERY OF DEPRECIATION

“Depreciation (DEPe) component of SFC
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thermal power plants. So the useful life of the emission control system is akin to

the useful life of the generating stations.
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RE: OPERATION & MAINTENANCE EXPENSES
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RE: COST OF DEBT AND EQUITY OF EMISSION CONTROL SYSTEM
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RE INTERIM RELIEF IN THE FORM OF PROVISIONAL TARIFF
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